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By Hon'ble Mr., S.K.I Nagvil J.M.

Sri. P.S Singh has sQught for relief to direct

the respondents to reengage the applicant as Mobi
Booking Clerk and after cofpletion of three years

service, regularise him agpinst regular vacanty.

It

e
has also been sought to allow s&m&#gf benefits of the

Jjudgement of Principal Benfh, New Delhi passed inm

cases of Nira Mehta and Usha Kumari Anand.
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worked for lesser Number £ days but similar benefits

have been denied to the plicant, hence this oA

30 The e

ondents have |tontested the case and

filed Counte Reply, and pleaded that the applicant

is not entitled for regulgrisation of his service as

Booking Clerk because he was not engaged under tHe

4, Heard, the learned cotinsel for the rival contesting

parties and perused the reéord.

A The controversy in the| matter stands very much

settled after the decision by the Hon'ble Apex Court

in SLP Nos 90 =908, in whigh the order of the

Tribunal was set aside and the appeals were di spoged of

with the direction given inllthe case of Usha Kumani

Anand, in which the respondfnts were directed to

examine the case of applicamt in accordance with

direction contlained in para|[37-38 of the Tribunal 'k

Judgement in

G, In Usha K

| He
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mari Anand anfi Others Vs UOI and Others
89(2) C.A.T 3},sCentral Administrative |

cited in ATR 1

Tribunal Prine pal Bench, Ney Delhi, thrashed the matter

at lengbh and after examinidg the facts and circumgtances

as well:: as rules in this regard and also the decigions

by the Hon'ble | Apex Court haMfe settled the position

with the direc

ion as contfined in para 37 and 38| of

|
the order in ich the ratiol|lin Nira Mehta's case was@%&ﬁz&r

V;l

bw-.followed. We find the findingl in referred case, are fully
applicable to the present matker, and the same was also |

accepted in OA No. 510 of 199B, decided by this Bench
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on 10,03,97.

s For the above,

with the direction to the regpondents to examine the
of the applicant in accordand
contained in para 37 and 38 of

in the case of Usha KumariAnard(Supra).

No order as to Cost|]
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